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' 	IN THE CENTRAL I flIsTp,ATIVE TRIButqAr HYDEPA2AJD BENCH AT HYDERABAD 

- 	 O.A.NQ. 	/93 

Date of Between: 	 Ordr: 6fl-93 

4 

r 

1. Pivisiona]. F..-iilway M€nager, (D3) 
South Central Railway, Secunderabad;  

Perrnancnt 'riy In:'rctor (con) 
S.C.Rly, Secunderabad. 

chieQ Signaj. Inspector, 
Signal & Telecorrrnunicatjon Department, 
S.C.Rly, Secunderabad.  

K 
r• .  

and 

1 	/( 4f>tZ2 

2. Presiding Officer, Labour Court, 
Nacayanagiida, A.)?•  Hyderabad.. 

lipplicants. 

Respondents. 

P.r the ApplicdntsL Mr.N..1:..Devraj, SC for Plys. 

For the Respondent: 

CORMIs 
THE HONtBLE t4fl JUSTICE V.NEELAfltI RAO : VICE CHAIRMAN 

AND 

THE HONTELE MR.P.T.TIRUVENflzg ; rIEnBEP.(ADNjq) 

The Tribunal made the following Order:- 

Admits  The operation of the order dated 11-3--2 

in C.M.P.No. 	/9. /83 is suspended uptil further orders. 

Issue' notice to the Kespondents. 

Post the Casec)n 6.9.93. 

7)C,e. 

To 
1. The Divisional Railway lianager (B.G) S.C.Rly Secunderabad. 
2;. The Permanent Way Inspector (Con) S.C.Rly. Secunderabad. 
3..ieThe Chief Signal Inspector, Signal & Teleconmunication 

Department, S.C.Rly, Secunderabad. 
The Presiding Officer, Labour court, Narayanaguda, Hyderabad. 
One copy to i4r.N.R.Devraj, SC for Rlys. CAT.Hyd. 
One copy to Mr.. 	. 
One spare copy. 
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TYPED BY 	 COMPARED BY 

CHECID BY 	 APPROVED BY •  

IN THE CENTRAL ;.D2CINISTRATIVE TflBUN2L 
HYDERAAD BENCH AT HYDERABAD 

pvm 

THE HON'BLE Mfl.UUSTICE V.WEELADRI RAO 
VICE CI-IgIRMAN 

AND 

THE HON'BLE N1\1A.B.GORTY ; MEMBER(AD) 

H 	 AN 

THE HON'BLE iIR. .CHANDRASEKHAR REDLY 
MEMBER(J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGADAN :M(A) 

Dated : 4:
//_1993 

0RDER/JUN2NT 	
n 

in 

O.A.NO.  

—Xtted and Interim directions 
issued 	 - 

AllQ\Wed 

Diapsed of with directions 

Di sm 4s ed 
Disraised as withdrawn 

Dismiksed for default, 

Rejecijedj Ordered 	I  

No or4r as to costs. 

	

Tribtilliul 	- 
DF? ATCH 

?8 JUL 1993 
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